O.A. No. 1405 of 2003

Order dated: 26.06.2008

CORAM:
Hon'ble Mr. Justice K. Thankappan, Member(J)
Hon'ble Mr. C.R Mohapatra, Member {A)

Heard Mr. I.Sengupta, Ld. Counsel for the
applicant and Mr. R.SBehera, Ld. Counsel for the
Respondents. _%/ |
The reversion fresad the applicant has been
chalienged mn this Oniginal Apphcation. A similar matter has
already been taken up by (s Tobunal and passed a
favourable order for the appheant. However, the Apex Court
on appeal reversed the order of thus Tobunal. Thereby the
reversion was found legal.

The counsel appeaning for the apphicant submts
that though the reversion was confirmed by the Apex Court,
as a Jr. Clerk he worked durmng pendency of the matter both
m the Tobunal as well as in the Apex Court and he is
entitled for payment as Jr. Clerk. But it 15 also admtted
before us that no such representation was filed before the
authorities to consider that question. Even 1if, any
representation 1s filed, the apphcant 1s free to file a fresh one
within one monthy from today. If such representation s filed
with request, the authonbies especially, Respondent No.2
shall consider the same and pass appropniate orders making
enquiry whether the applicant had worked or not dunng the
relevant time and shall dispose of the same within three

months from the date of receipt of such representation.

o



Accordingly, the O.A. 18 disposed of. No order

a8 1o costs.
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